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-An Act further
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LIS g, i ;'if"iv 17 SRR 20701
MATHIYA P'RADESH ACT
Neoo Mbeg 2011,

THE RAJIV GANDEL PROUDY O V[S'I'IWI\VII’Z)YA[..AYA
(SANSHODHAN) AUHINIYAM, 2011.
I
[Reecived the assent of the Governor on e 9 August, 20U assent fiest publishicd in the “dadlyn Pradesh

Gurette (Extea-ordinncy)”, duted the 17th Auguast, 20101},
to amend the Rajiv Guadhi Proudyogiki Vishwavidyalaya

Adhiniyam, 1998,

Be it enacted by the Madhya Pradesh chislaufrc in the Sixty-second year-of the Republic

of hdia as follows:—

L. This Adt m

\ct .may be called the Rajiv Gandhi
Adhiniyam, 20‘1‘_ AV N

loudyogiki Vishwavidyalaya (Sanshodhan)

2. For the long title of the Rajiv Gaadhi Prdudyogiki Vishwavidyalaya Adhiniyam, 1998
(No. 13 of 1998) (hereinaftér referred to us the principal Act), the following long title shall
be: substituted, namely:—. - ’

“An Act to establish and incorporate a University of"f‘echnology for the purpose of. -

ensuring systematic, efficient and qualitative education in engineering and
technological subjects including Acchitecture, Pharmacy, Hospitality sector,
"Hotel Management and Catering Technoio'gy. Travel and Tourism and other
degree and diploma level courses approved by the All India Council for
Technical Education and to provide for matters connected therewith er

incidental thersto.".

3. In Section 6 of the Principal Ac‘t, after éub-sect'io_n (2), the, following éub-section shall
be inserted, namely:—

*(2a) Notwithsténding anything contained in any other law for the time being in
force, any College or Poiytechnic or institution imparting education in
Hospitality sector, Hotel Management and Catering Technology, Travel and
Tourism or other degree and diploma level courses approved by the All India
Council for T¢c_hnical Education situated within the limits of the area specified
under sub-section (1) shall, with effect from such date as may be notified in
this behalf by the State Government, be deemed to be associated with and
admitted to the privileges of the Vishwavidyalaya and shail cease to be
associated with other University or Board in the manner prescribed by the

Statutes or regulations.”.

P

Short title,

Substitution of
tong title.

Awmendinent of
Section 6.

Prass, wmaerta spgo den dram wemdl, wonsi g v IR oner, e B ke aen seiiE—2011,




	00000001
	00000002
	00000003

